. Hon, Mr. .Iustica U.C
Haﬂq MT o A-B.‘Gﬂﬂtm

in this applicstion under section 19 aﬁ m
Administrative [ribunals Act, 1985 Shri 5.M.Sazens

'.['

the applicant hus prayed for the following ren

@) that the respondents be direcied to ;hmlmn-ﬁ "“- :.

ik
5

the verdict of this Tribunal in T.A. No. 41/87
(Writ Petition No, 5965 of 1980) and T.A, 571/87 *I-
(Writ Petition No. 7808 of l985)'
that the seniority, promotion and pay due to
him be gran'ed immediately gquashing all orders

to Ce contrary is ued by the res;mndems,

hat he be allowed to work at Jhansi without a.. >

. -'l o
being transf.rred till his superannuatlnn,m 14;—
| 4 s
that suitable strictures be passed against th!ﬁ #s

respondents for causing him immense mental
- : i,‘_L '-; "
suffering and financial loss, . 28 .qr',%‘.
- -.‘__ - ¥

2 We huve heard the a.plicant who ar@iﬁ ﬁp Il -

A
case _persnnally. We @l-o heard the Lmnad w 1 *_ ,f“
the respondents and pﬂmund the u&i‘t mr

snmwteﬂ lw the muqmt»

+ L=
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He was chargesheeted and affer an enquiry

; | % : the punishment of remwl from ‘e&&-: service

1*_'"_' L'E; . 4. Two writ petitions were filad by m E___

!. ._‘_" seeking promotion to the post of Senior sigm r

- ey n i

j o, effect from 1,4,1956 with all conseguential n * 1{;,
J‘.I reliefs and the second against his removal f*}'&m M"'ﬂ... -

service., Both the wrii petitions on being transferred
to this Iribunal were heard and decided on 30,3388,
Whi)e dismissing the firsi case, the l'r:i.buni.]. dimcseﬁj
of the second one with an order that the applicant

"will stand restored to his post at Banda with immediate

v effect®, The said order was passed not because there
L . was anything wrong with { he order of removal, but 1 #
3 = A because the applicant was 'Without job for nearly 43 yem? '
- and has suifered enough®, The I[ribunal further directed x |
L “ that the period from the date of removal to the éi‘hep ‘
i;_._._ _- | of his joining duty woulcd be treated as "DIES NON® f@ "

all purposes except retirement, e

O, | [he applicant, despite clear orders of i
- that he should join duty at Banda repo:ted at m

put up several demands., He was then s#nt to @
 that his demands could be ﬁtkmdaﬁ tgﬁ




ra—desigmt.ed the app}iaint as a Jiﬂim?
thus giving rise to this application.

G. Since the applicant was absent without leaw: Y :
for @ long period for which he was removed ffm"“-‘b_ .

o
" -

service and since the peried from his removal zé T

-
'
N

R

reinstatement was tobe treated as DIES NON, his

L
o
5

promotional prospects were naturally jeopardised, ﬂsﬂ"

vis his earstwhile juniors., This is the main grievince

for which the apulicant now seekﬁ remedy. i‘he qapliemt
w=S, promoted to the grade of Senior .'i’lr_e_les_s Opaﬂwz

(& 1400-2300) vide order dated 17.1.91 and his basic _':

salary has been fixed at Is 1720/= with effect from

23.8.88, Lhe dalte when he reported to U.H.M. {(P) Jhans
75 Notwithstanding the confusing contentions of ?

e

the applicant, we find that the respondents have complied

B &
with the directions/order of this Iribunal pasaeé ia AS 273
T.A. NoJ4l/87 and T.A. 571/3? and have given the appli |

all his dues up to the date of his retirement on --i"l
1.12,90, The written reply filed by the respon * |

“11’-hﬁtigh at a very belated slage, shows m‘ is

Mﬁ Mtﬁiﬂg .l.&ft ‘f@;’ m mugmt tg aﬁ :__“._’ __rf:‘_._.._‘_:*

pa gepiiaaﬁgm is mmfara. di




